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(b) The high yielding varieties have been 
extensively used in the firstline de-
monstrations and have been adopted by the 
farmers on a large scale. 

 

 

Direct and indirect subsidy to farmers 

4082. SHRI PRABHAKAR B. KORE: 
PROF.   I.  G.  SANADI: 

Will the Minister of AGRICULTURE be 
pleased  to  state: 

(a) what was the quantum of subsidies, 
both direct and indirect in the sale of pes-
ticides, fertilizers, support prices for food-
gcains, energy supply, water supply for 
agriculture in the year 1960, 1970, 1980 and 
1990; 
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(b) whether there is any indication that 
these have benefited the weaker sections 
specially the landless, small and marginal 
farmers and if so, details thereof; 

(c) whether it is a fact that there have 
been similar subsidies for supply of seed of 
High Yielding Varieties and if so, details 
thereof; 

(d) whether these subsidies are proposed 
to be given to support Organic Fanning or 
sustainable agriculture in the country 
alongwith strong R and D support and 
Demonstration Farms etc.? 

THE (MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a)  
Subsidy both direct  and indirect, to 

farmers, for various inputs, is given through 
Central and State scheme, and through the 
price of these, inputs. No comprehensive 
records are maintained obout the quantum of 
such subsidies. 

(b) No detailed studies of the exact benefit 
of the direct and indirect subsidies on 
landless, small and marginal farmers is 
available. 

(c) The details of the subsidy on seeds 
under some Central programmes is at 
Statement.  (See below) 

(d) There is no Central Subsidy scheme 
for Organic Farming or sustanable 
agriculture. 

Statement 

Subsidies for supply of seed of High Yielding Varieties 
 

 
Refund   of   central excise duty on diesel 

4083. SHRI RAM NARESH YADAV: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware that a 
scheme to refund Central Excise on diesel to 
the fishermen was sanctioned by Government 
in 1990-91; 

(b) if so, the amount of refund actually 
paid upto December, 1991 to fishermen in 
Uttar Pradesh, Bihar and Maharashtra; 

(c) the share of the Union and the State 
Governments respectively in the above  
refund; 

 
(d) whether Government have received 

any request from these State Governments to 
continue the scheme after June, 1991; and 

(e) if so, the decision taken by Gov-
ernment in the matter? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b) Yes, Sir. The Central Sponsored 
Scheme on Reimbursement of Central Excise 
Duty on HSD oil used by Fishing Vessels, 
below 20m length was sanctioned and 
implemented through Maritime State/UT 
Governments including Government of 
Maharashtra during 1990-191   (from     1-10-
90    onwards).     Inland 

 


